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¢ Hon'ble Mr, Justice B,C, Saksena, V.G,
% Heon'ble Mr S  las Gueta, AM
in view of pleadings being cemplete en recorg,
we fing thgt the respongeny have net cemmitted any
disebedience of the erder eof the Tribunal, The
contempt petitioy therefere, calls for no eorcer,The
Applicant has alse filed MA Ne,3744 of 1997 inuicating
that the contempt petition has become infructueus, The
contempt petition is accordingly dismissed, Netices
issueqa te the respencgents are discharged,

2. QN No, 1 133/94 is dispesed of accergingly and
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» calls fer ne further erger,

2
-

Member (A) Vice Chairman




